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lsme noUce o the I;pnnleffls 
reqrinçj them to put up their rep'y by 
0448.2009. 

Pendency of this case shall noI stand15' 

on tjle way of the } spondenis to comply'  
the order dated 01 ,,0a2007 oIthis Tribunal 
renered in OJ-'t.No.25/2006. 

Call this matter on 04.082009. 

Send roplesnf this order to the 
Rec4o*nden N.7 aongwith ropy of the 
E.P)No0512 009. 

(MR. Mhanty) • 	Vice-Chairman 
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04.08.2009 	 Reply filed in Court by the 

Respondents 	'through 	Mr.M.U.Ahmed, 

• learned AddI. Standing counsel. 

Mr.M.Chanda, learhed counsel  for the 

Applicants, seeks some time, to take 

Instruction from the Applicants. 

'Call this .mafter on 07.09.2009, for 

orders on,the request of Mr.M.Chanda. 

Notwithstanding pendencyof this 

E.P.5/2009. the Respondents sha.11 remain 
U ... . 

free to consider the represntations of the 

Applicants; even if they were submitted 

after the time fixed by this TribunaL 

Send copies of this order to the 

Respondeits in the address given in the E.P. 

(M.K.Ci'aturvedi) 	 (M.R.Mohanty) 
Member (A) - 	 . 'lice-Chairman 

/bb/ 	 . 

	

07.09.2009 	on the prayer of thJsêl for bath 
•'- 	;. 

the parties, call this matter ori 13..] 0.2009. 

urvedi) ' 	. 	. (W.R.Mohanty) 
M br (A) 	 vice Chairman 

/bb/ 

	

13.10.2009 	On the prayer of counsel for both 

the parties, call this matter on 28.10.2009. 
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(M.K.1crvedi) 
Member (A) 

ICL 

(M.R.Manty) 
Vice-Chairman 
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8.10,2009 	On the request of proxy counset for the. 
Respondents the case is adjourned to 05.112009. 

12  

(Modon Kun)ør Choturvedi) 	(Mukesh Kurnor Gupta- 
Menlbei' (A) 	 Mnber (J) 

nkrn 

05.11.2009 	Vide present E.P. Applicants seek 

enforcement of common order dated 

01.08.2007 vide which five O.A.s, namely, 48, 

25,207.216 and 229 of 2006 were disposed of 

by holding that: "the applicants are entitled 

to the said benefit'. However, a rider was 

made to state that Applicants should made 

individual representation to the concerned 

Respondent narrating their period of posting 

in the N.E.Region within time frame 

prescribed therein. On receipt of such 

representations, Respondents were directed 

to grant benefit to each of them within a 

period of three months thereafter. The 

contention raised by the Applicants, vide 

paragraph 2 of present application is that 

they had submitted similar representations 

narrating the period of their stay in 

N.E.Region of the country, followed by legal 

notice on 10.07.2008. but Respondents have 

not taken any action so far. 

In reply, the Respondents have stated 

that none of the Applicants have subniitted 

individual representation except the 1 

Applicant, who had submitted such 

representation thattoo much belatedly on 

31.03.2008, received by Respondents only on 

15.04.2008 that was after 8. months and 15 

days. Vide paragraph 4 of reply it has bee 

further stated that: 'ThJ'payment of SDA a 

prayed for by the Applicant do not stand t 

logic". Shri M.U.Ahmed, learned Addi 

C.G.S.C. appearing for Respondents states 

Contd.. 
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that Respondents are not averse to grant 

benefit of SDA to the Applicants, as ordered 
• 	

/ 	
by this Tribunal, but they want the Applicants 

/ 	
to comply with the direclions issued to them 

to submit individual representation. 

On examination of the ma#er, since 

we find that only re(esento$ion made by he 

Ist Applicant has been placed on record and 

no details have been specifically provided 

by the Applicants regarding their period of 

postings in N.E.Region in present E.P.. we 

- dispose of present E.P. with specific directioh 

to each of the Applicants to make individual 

representaon to the concerned - ahority 

with specific details of their period of stay in 
• .'• 	. • 	

N.E. Region within a peod of one month 

	

7 	• ••: . . 	.;i . 	 • 	 from today and on teceipt of same, 

• 	 • i 	 •.• • 	Respondents 	shall 	disburse 	necessary 

allowances to Applicants within a peiod of 

/ 	. 	. •• 	

three months thereafter. 

	

•. 	•.. 	. 	., 	.. 

' 	:1 	. .. •.. 	• 
., 	 It is made clear that neither any 
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application for extension of time by .the 

• 	 . 	 . 	 •.. 	.. 	. 	 . 	. 	 ,... 	• Respondents will be entedained, not any 

further excuse on this account will be 

accepted. 

	

.............H 	• 	.. 

	

• 	
/ 	. .: 

	-• 	 . . 	,• ,.,. 	 E.P. is disposed of accordingly. 	• 

(Madan K or Chat urvedi) (Muke h Kumar Gupta) 

	

t 	• 	•........ 	Member (A) 	 . Member (J) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
/ 	

GUWAHATI BENCH: GUWAHATI 
• 	(An application under Rule 24 of Central Administrative Tribunal 

(Pmcedure) Rule 1987) 

E.PNo, 	S 	/2009 
InO.ANo25/2006 

Shri Biplab Roy Choudhury & Ors. 

Union of India & Ois. 
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1. --- Application 1-4 
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_ Copy of the judgment and order dated 
01.08,2007. 

, 

 IT (Series) Copy of the representations dated 31.03.08, 1 -  
 ffl (Series) Copy of the representations dated',15._66.00 - 

 IV Copy of Lawyers' notice dated 10.07.08  

Filed By: 

Date: - 	 Advocate 

( 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWATIATI 
An application under Rule 24 of Centml Adininisttive Thbunal 

(Procedure) Rule 1987) 

E. P No. 	/2009 

In 0.A No. 25/2006 

In the matter of .  

E.PNo. 	S 	/2009 

In 0. A. No. 2512006 
- 	 - Shn Biplab Koy Choudliury 

... ... ... Applicants. 

1° 21 	JUN  204 
-vs- 

Union of India and Others. 

whait8ench 
...... ... Respondents. 

-And- 

In the matter of 

Non-compliance of Hon'ble TribunaYs 

judgment and order dated 01.08.2007 

passed in 0. A. No. 25/2006. 

-And- 
In the mailer of: 

An application under Rule 24 of Central 

Administrative Tribimal (Procedure) Rule 

1987, praying for a direction upon the 

Respondents for implementation of the 

judgment, and order dated 01.08.2007 
passed in 0. A. No. 25/2006. 

-And- 
In the matter of: 

Shri Biplab Roy Choudhury 
U.D.C. 

-I 
	 Office of Garrison Engineer, 

Sewak Road, P.0- Salugara, 
Dist- jalpaiguri. W.B, PIN- 735101. 
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2. 	Shri Pranab SA 
U.D.0 
OK- 585 Engineer Sub Part 
C/O-99AP0, 

• 	 Begdubi, fist- Jalpaiguri, 
West Bengal, Pin- 734424 

• 	 3. 	Shri Mridual Kanti Sen. 
U.D.0 

• 	 Office HQ Chief Enginner, Siliguri Zone 
Sewak Road, P.O- Salugara, 
Dist- Jaipaigurt. W.B, PiN- 735101. 

4. 	Shri Pranab Kuinar Sarkar, 
U.D.C. 
Office HQ Chief Enginner, Siliguri Zone 
Sewak Road, P.O- Salugara, 
Dist- Jaipaiguri, W.B 1  PIN- 735101. 

Applicants. 
-Versus- 

Union of India, 
Rcprescnlcdby the SccrcLry to the 
Govt. of India, 
Ministry Of Dthnce 
New Delhi- 110011. 

E-in-Cs Branch, 
Army Hcadquiirlcr, 
Kashniir House, 
DHQ Post, New Delhi- 110011. 

Chief Engineer, 
&istern Curriiniirid, 
Fort William, Koikata- 21. 

4.. 	Chief Engineer, 
c1 . 11 S, S 	 7........ 
LiU.1L;J.LL, z,l•.J.t%.•, 

SE Falls, Shuiong- 11. 
5. 	CWE,Shillong, 

SE Falls, Shillong- 11. 

6. 	GE, Narangi.. 
• 	 Narangi, Guwahati- 27. 

7. 	Garrison Engineer, Guwahati, 
'.3U.VVUILdLJ 1.. 

I 
. 

- 	 ... Respondents.. 

S... 	. 
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The applicants above named most respecthilly beg to state 
	-tinh2Th 

That the applicants being aggrieved with the discontinuation of payment of 
Special t)uty Allowance as well as order of recovery of payment of SLIA 
issued ride order dated 06.03.2003, dated 29.03.2004 and letter dated 
04.06.2003. 03.1.0.2003, 30.01.2004 approached the Hon'ble Tribunal through 
O.A. No. 25/2006. However, the Honble Tribunal on perusal of materials 
on record and after hearing the Counsel of the parties was pleased to allow 
the O.A. No. 25/2006 vide common judgment and order dated 01.08.2007 
with the direction as follows: 

"21. In the conspectus of the facts and drcunistances of the case, I 

direct the applicants to make individual representation to the 
concerned respondent, narrating their period of posting in N.E 

Region, within a time-frame of one month from the date of receipt of 
copy of this order, and on receipt of such representations, the 
respondents shall grant benefit to the applicants within a time-frame 
of three months thereafter. 

22. 	The applications are allowed. in the drcumstances, no- order 
as to Costs." 

Copy of the judgment and order dated 01.08.2007 is enclosed 
herewith and marked as Annexure-  I. 

That the applicant No. 1 after receipt of the judgment and order dated 

01.08.2007 passed in O.A No. 25/2006 submitted representations on 
31.03.2008, 15.05.08 and 06.03.2009 addressed to the respondents for 
payment of arrear SDA. in his representations dated 31.03.2008, applicant 
No. 1 specifically stated that he is entitled for payment of SDA during the 
period from June, 2003 to January, 2006 when he was posted in the office of 
GE, Narangi1  Guwahati. All the applicants submitted similar 
representations stating there period of posting in N.E. Region and for 
payment of SL)A for the said perod when they were posted in NE Region. 
Similarly, Lawyer of the applicants submitted a notice on 10.07. 2008 

addressed to the respondent No. 1 and 2 for implementation of the 
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judgment and order dated 01.08.2007 passed in O.A No. 25 of 2006. But to 
no result. 

4. 

Copy of the representations dated 31.03.08, 15.08.09 and 
Lawyers' notice dated 10.07.08 are enclosed herewith for 

perusal of Hon'bie Tribunal as Annexure- II (Series, III 
(Series) and IV respectively. 

That the Hon'ble Tribunal allowed the O.A. No. 25/2006 on 01.08.2007 with 

a direction to the applicant to submit individual representation narrating 

their period of posting in N.E Region, within a time-frame of one month 

from the date of receipt of copy of the order, and on receipt of such 

representations, the respondents shall grant benefit to the applicants within 
a time-frame of three months thereafter. But after elapse of more than one 

year from the date of submission of representations by the applicants, the 
respondents hue  paid the arrearSDA to the applicants and such action 

of the respondents is deliberate and willful violation of the direction passed 

by this Honble Tribunal in O.A No. 25/2006. Therefore, finding no other 

alternative the applicants are approaching before this Ron'ble Tribunal for 
further direction upon the respondents under Rule 24 of Central 

Administrative Tribunal (Procedure) Rule, 1987 for compliance of the 

judgment and order dated 01.08.2007 passed in O.A. No. 25/2006 of the 
Hon'ble Tribunal. 

5. 	That this application is made bonafide and for the ends of ttistice. 

Under the facts and drcumstances stated above 
the Hon'bie Tribunal be pleased to direct' the 

7 

respondents to jpiement the judgment and 
order dated 01.08.2007 passed in O.A. No. 

25/2006 with immediate effect and further be 
pleased to pass such other order or order (5) as 
deem fit and proper by the Honble Tribunal. 

And for this act of kindness applicants as in duty bound shall ever pray. 



FCOnt"d Admin 
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1w$i1t 

VERIFICATION 

I, Shri Bipiab Roy Choudhury, MES/214524, UDC, son of Late Phani 
Bhusan Roy Choudliury, aged about 50 years, presently posted at GE 
Sevoke Road, Sffigur. West Bengal, applicant No. 1 in the Execution 
Petition, duly authorized by the others to verify the statements made in the 

petition, do hereby verify that the statements made in Paragraph 1 to 5 of 

this Execution Petition are true to my knowledge and rest are my humble 
prayer before the Hon'ble Tribunal and I have not suppressed any material 
fact. 

And I sign this verification on this the Wt/ day of May,  2009. 
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0 A No 48 of 2006 
	 Vol 

With 
O.A.25 o2006 

with 
	 12 

OA. No. 20 7 
With 

O. A . -No . 216 of2006 
W Ui 

O.ANo.229 of 2.0.0c 

Date of order: This the 	t)xv o August 

CO1 	'lhe llonhle Shri K.V Sac dunwiui. VcCit111 

-. 

007 

.tk 	 Q A No 48 of 200 

•' I 	 ) 

:•'' 	lri iknn 'ut1r l)utta 
on ot jtc S111 Rtw Dunn 

....................•-" 	Drr't'tsn1nfl. (irude - 
Office o1 the supcntcndng 
LngtneC1, 
Assani Central Circle I 
Central Public works 
Deparntit,GUwt 21 . 
By Advocate: Mr. A. Ahmcd 

Versus 

I The Union of india represented 
by the SccrclarY tn the 
Gover'inlcflt of India, Ministry 
Of ljiban Affairs. Nirman 
Blui wan. New Dclh1-1 10 Oil 

2.Thc Uircctor General Works, 
Central Public Works 
Depart ni ent, it 8-A, N irm an 
Bhawan. New Delh-1 10 OiL 

, the Chict EniflCC1 ftJi7I 
Ccjl,j, r ,,l I Pnblic V'rks 

l)hanthCt, 

Applicant. 
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4 .Thc uper i n tcndiI Engineef 
Assam Central Circ'e 1. 
Central Public Works 
Departmdtt. Bat 
Guwahuti By AdvOCat Mr. M.U.Aht d,Addl C.G.S.0 

1cspondet 5  

rift 6  

0 A No. 2t 

2 1 

Shri Bpib Ro 
U.D.C. 

Shr pranab Sarkar, 
U.D.C. 

Gefl'Lra r 	- 

	

'12 	low 

Shd Ntrdul F.ant Seti, 

I 	U .D .0 
Shri panab Kuinar Sarkar. 
U .D .0. 
Shri Niraflja1 Prasad Siagh, 

U.D.C. 
AlL arc working in the cadre 

(1\10ct1 tc: 	C1a114ra 

of Gioup 0 n t1e ofliCe of 

Ap pl can is 

Versus 

I .lhe Untoti of Intha, 
rcpresetd b\' the Secreta ' to the 

GoVcrfl11 	of india, 
MiniSt1Y of Defence, 
New Delltil 10 001 

2 .E-n-' 1 ranch. 
ArmY 
Kashfl1I 1 lOUSe, 

D11Q 	Delhi-i 1. 

3 .Chicf EnginCCI 
Easrfl Coinm31 Engineer's Branch, 

'N lliun', 
LZ 
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Kolkata-21. . 

I 	 '0 
4.Chief Engineer, 

Shillong 7,onc. 
SE Falls, Shill0I1gl I 

5.CWE, Shillong. 
SE Falls. S1111nng-1 

6.GE4 Narnng 
Narangi, Guwahat%. 

7.GE Guwahati. 
(j U \V 1'i at i . 

 

By Advocate Mr. M.U.Ahined, AdCIL C.G.S.C. 

'S  

0 A No 207 of 2006 

) 	
/1 eroP 

Daman 
Company Prosecutor, 
Office of the Registrar of Companies, NE Region, 
Shillong-793 00 1MeghulaYa. 	

.. 	Al? in. ir p ni 

By Advocnte 

Versus 

i :uhc Union ot11ndi 
represented by the SecretarY to the 

Govcrtufleflt of india, 
Ministi' ol' PrsonnCt, Public Grievnnces and I 'enslulls. 
Gate N0.-4,Th01Th Block 
New 1)clh-llO 001. 

2.Thc Secretary to the Govt. of india, 
Ministry of Company Affairs, 

A-Wing. 
Dr .Rajcndra .1iasad Road. 

New Delhi-lI 0 001 

3 The RecorU)l li)t 	Eastcrt'i Rewoni. 

Ministri ofCornpany Affairs. 
Nizim Pahcc, Hod MSO Building, 

31 Floni. 

23414, AJOBose Road, Kolkata-700 020. 

4 .'l'he .Joiut 1ircctor ILcgafl, 



() o 	l 	isn il 1 )i 	toi 1 astet n Rciou 

4  Mnhst'y ni' (np'fl\ Affairs, 
N zam 'nl ie . I .ii d M SO 13 u Idi ii . 3' foot. 
234. AJ(' losc Road. Kolkata-700 020. 

 

5 Ilie l e 	I rr of ( ni p1 
nes. N . E,Regioi. 

Morella luding. G round floor, 
Kachari Rcad. Shihong-793 001 Mcgha\flYil .• 

By AdvocatCM G.Baishya,Sb0r C.G.S.C. 

Rc p ride it ; 

 

6 of 2006 O,ANo.2l. 

ri Avani rid ía Chaudh UI', 

Sm ot 1 ,utc.l ,alhni 1 .d Cliaud1i 
If.n ginecri n u /\si st ii 
1.)oordarS\1t Kendia. Guwhai. 

• (.) 
- /.• ,• 	R.(J. l3aruall Rotid 

024 ,AssanL... 

, \1  Advocate Mr 

Versus 

,'.j. 

)ni n of I ndii represented bv the 
ccretY to the (Thverflmeflt of india. 

Minisi1Y ot' lnt'orm1t10 & BroadC1stm 
A Wing. Stslitii hawafl, NC\V Delhi-I. 

2.The Director General 
All india Radio, Sansad Marg, 
New Delhi-i 10 001 

3.The l3irector General, 
DootE-lLlrsIUttl, Copernicus Marg 
Mundi 1-louse-I 10 001. 

/\ pphc:lflt 

;:t-i 'hr' 
CfltV* Adfl1flh 

12 JUN 2009 

'uwahat BeI1C 

4 The 1)irectOr Kendrl. R.G .flaruah Ro:id. 

5ThChi Engineef ftEZ 

All India Radio & DoOrdarS'1at 
i)r.P,K1t0t 	uikling 
Near Gancshg Flyover 
Gi)i ch go ri,G u \V h i1 -6. 

Re spolidellts  

(- 
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By Ad?catc: l4r.MJJ.Ahmcd. Addl.C,G.S.C. 

O.A. No.229 of 2006 

l.Shri Asoke Kr.De. 
Warking as Sr. F.ngineering Assistant. 
5! Sri Ki nal Lal 1)c. 

of the l)ircctcr 
( 1(ta sb a a l<..cnd ra. 

(u\vahati-78 1 021 
2.Sanjit Kr. Saha. 

Working us Sr,F.ngiiieering Assistant. 
011ice of the Director. 
DDK, Guwahati-24. 

3 ,StISOV1fl lIrtzni, 
Working as Assistant Engineer, 
Son of Sachipali Hazra. 
OlTice of the Director. DDK, Guvahati-24... 

By Advocate: 

versus 
J\Vhe Union of India, 

)Reprcscntcd by Secretary to the 
/Govcrnmcnt of 1ndia 

..:.:/ Ivilnistry of 1nformation and Broadcasting, 
Shastri Bhawan 'A' Wing, 
New l)elhi-1 10() 01 

2.Prnsnr flhiaiati 11- adcasting Corporatiun of India, 
represented by the Chief Lxccutivc Officci. 
Prasar Bliarati Secretariat 
2uid Floor, PT!. Building, 
Parliament Street. New Delhi-il 0 001 

3.The Director General, 
Doordarshari. 
Doordarshun Bhawan. Iviandi I louse. 
Copernicus Marg. cw Delhi- I I () 1 001 

4 Director, 
Doordaishan Kendra. 

/\ ppl i c ants 

 T-,'j IN a 

L 



H 
R .G ,B .Rtud. (;itliuti-7 81 024. 

5 The I )e put y Di rcc It ti (icncrul N ER, 
(Juuice of the Deputy l)irector General. 
1)oorda rsh a 
1Z.G.13,Road:., ( twahaii-78 1 024. 

By Advocate: Mt lvi .lJ .Aliiried, AddLC.G.S,C. 
Owl 

I 	 0 R 1) ER 	 12 JUN 2009 

I here re live applicants in ()A 2 ol 200h. i\H the. applicants were 

appointed asLower l)ivision Clerks/Upper l)ivision Clerks in the State of 

West' Benga vide appoiithnent letters dated 8.4.1982 and 25.3.1984 

Ainexure- l' series. While the applicants were so \vorklng as L1)C/U1)C 

in the State of West Beng it, they were transferred zind posted in N I Rcion 

n diflerent dates in between the period 	 () 12 200! to 	2 200 	At 

i esent ativtnt tio' I to 4 are \vorkIncL as ii DLs mud mpplictnt  

working as Assistant in the office of the G.E.Narangi"G.E.. Guwahati in the 

\,"• 
/ 	2. 	The applicaiit in OA 	48/06 belongs to N .E.lcgion 	lie \\ as' 

Drafisnian Grade II on 1 6.7. 1966 lie was translri ed l'ioin appointcdas  

Superinlcnd'ing 'Engineer. Assam, Central Circle I. CP\V1). Guahati. on 

dc1utatioi, to the ()fltce of the Chief Engineer. .Silal lIvdro Electrical 

Project, Jvotipuram Raisi in J&K vkle ortler dated 7.4.1975. lIe was 

transirred 1oin Salal Flvdro electrical Project. .I&K to Acsain Centi ul 

41  

Circle 1 .' PW1, ('ius'ahati vide order dated 24,4.1979. I Ic was pronioted 

'tthe ist of Dra1sniau Grade-I on 22.2.1992 in time ia> scale ot' Rs. 50(3- 



t f-fl i r 	
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1175,9000/-. He was again transferred to Malda Central Circle. West Benga 

vide order dated 18.5.1993. and after serving at Malda Central Circle. \Vc-

Bcnuil. the a ppl icant was transferred to N ,E. Reaion . (In wa Ii ati Cent a I 

1)ivision in the vear I )-4. The applicant has ictited bun service iii the 

month ol February 2006. during the pcndcncy ol tile  (I) A. 

3. 	The appiicant in OA 207/06 was initiall appointed to the psi 

ol' Compan v 1iosccdtor Grade 111 in the 1)cpartrneitl 	t'.Lotnpany i\tirs 

vide order dated 8.3.2000 and the applicant joined 	service ai 31 .8 .2()O() 

in the office of the Registrar of Corn panics. Sh lloii 	The applicant was 

translerred horn Shillong to the office of the 011iciul Liquidator. Puma 

[Bihar] and he joined at Patna on 6.6.2001 The applicant was ucain 
0 

transferred from the office of the Official Liquidator tothe ollice of the 

Registrar f Companies, Patha and he joined at the ofilce of the Registrar 

of Companies, Patna, on 1.5.2002. The applicant was again transferred from 

the office of the Registrar of Companies, Patna [Iuihar) to the registrar of 

çoiupanies. Shihlong where lie joined on 14.3,2005. where he is at present 

rking. 

. 4 	fh applicant in OA 216/06 joined as Lngmncci ing Asststdnt in thc. All 

India Radio. Tezu. Arunachal Pradesh in the year 1996. The pp1icunt as 

runslcrrcd to Dordarslinn Kendra. Kculkatn vide order daled 20.8-1999  

where he joined oat I . l)99. Aller serving at Kolkata Dooidursh:m Kendi:i. 

he was transt'edd to Doordarshan Kendra. Guwahati vidc order (kited 

30.5.2001 where he joined on 22.6.2001. Now. lie is serving as Engineering 
u 	 . 

Assistant at Doodarshan Kendrtt. Guwahali. 	
0 

H H' 
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Centraj minItrttyq 
5. 	'Uheic rc three applicants in OA 229/06. .Applic:wi ii. I was mi iiilv 

/ 	appointed on Ii 	88 us Engineering Assistant at 1)1 )K Kkata. 	was 1 2 JUN 2UO 

I fllflSlCrl'cd 1li)(l posted 	at DDK. 'lUfLi ill N. 1'.. Rcgioii \VhCrC he JOl lC( I oil Guwahati Ben.c 

I 1 .2, 1994. 	I love.ver, he was again trcins['eri ed hack to I)DK. }\olkata 

vhcrc he joined on 2.3. 1 998. The applicant was irans!'crred and posted vide 

order dated 3.7.2002 to DDK, Guwahati. I Ic joined D,DK. Guw:iliati on  

5.8.2002. Applicant no.2 was initially appointed as lngiiiecring Assistant 

on 30.1 .1986 and posted at Darbhanga in )311ar. Thc applicant was 

translerred to Al ft 'l'ura on 16.10. 1986. lIc was translcrrcd to AIR. 

iKolkuta on 10.-1-1999. lie was promoted as Si .F..A. iii the 'car I ()()f 	'11 

applicant was transIrred to Dl)K. Tura on 	1 ")9•t . 1 Ic 	as aeaiii 

translei red to AIR KolkaM on 9.10.1999. '1 here hid hc \\ is  tnnslci I C(1 to 

..i 	 IDK. Guwahati on 17.3.2003, where he is working as Sr.L.A. Applicant 

h o. 3 was Hilliallv appointed as L A on 9 1 I .19 90 at AiR Kolkat i I he 
/ 

'S 	 t" 	., .......I1:> 
	upphicail t was trun sIi'red to AIR. Silchar on 20.5.1 ) 5 in N. F.. Region. The 

applican't was again tiitiisfcrred to DDK, Kolkata on 1.8. 1 998. '1'hcrculcr, 

the applicant was transferred to DDK, Guwahati on 3.9.2002. The applicant 

was promoted as Sr.E.A. on 10.4.2003. He was prompted to the post of 

Assistant on 28.1 .2006 and posted at DDK. Cmwahat ii. 

6. 	Since tile ISSIICS Iii nil these ()AS 	and thit' .lIe\illC.CS aic ('(Ihhl1lfllh. 

with the consent of the pultics. these (')As nrc tciiig disp(5C(I 	l' liv this 

COIUht'IOIl ()rdcr. 

7. 	All the applicants in these OAs are clmin Mu Special 1)utv Alimvuiice 

un shoti 'SDA"1 tr the period they have served or ,  being served 	in tile 

N,1. Rc12.lnn....he applicants \Velc initially appoiiiied at dillerent places ul 



C) 

11)polflted in othcv 	Rcuons. 	(Fal1sl'I ted II N 	1. 	Reei'n. 
the Ni.. RCWtffl 01 

teired LC0IhCI 	Iegions and rc1flhl 	ted iti t 	F.. 	Reeton  
again trt Central Admin(stTYe Tt 

the 	pplictiiitStiC snot 	the permanent 	residents ot NI. 	Rcgin 	I 11ev ha\ 

and posted to N .E. Region 	from outsidc 	Rcn and thc 
been transferred 

1 2 	JUN 20 

' 

are saddled 	\vlth 	I India 	tiansIr 1 	hilitv in 	t:itiee. nhat i Be 

hy 	the 	non-grant 	ol 	Special 	I )iitv 	AIVo\\ :tnee. 	the 
S. 	AgriC\'ed 

apphcants 	have 	hIC(l 	these OAs, 	seeking identical 	pi avers 	\cIucli 	ate as 

follows: 

'l'hat. 	the 	I lon'ble 	Tribunal 	be 	pleased 	to 	declare 	that 	the 
of SDA in terms of O.M. dated 14 

applicants 	are  eiititled to payment 
and also in terms of O.M. dated 22.07.99 and 

12.1983, 01.12,1988 
29.05.02 with arrear monetary benetts." 

a pplcuntS 	have also 	requested to quash the i espeCt 	m piu 11CC 

nnoeed in the respecti\'C QAs. 
J 	qtders 

S . 	..../ 
The rcspolldcn1s 	have 	 pl lcd separate rc 	staid netits in all the 

9. 

contending thtt some 	of the 	apphcaflts had 	earliet 	hledt S111111,1T petilinli 

before the Tribhnal, whereill this Tribunal directed the respondents to 
	pass 

speaking or(1CiS alter satisfying govcriung PriCiPk5 for rant 
nI l )A as 

set out hv V toils 111itemcntS ol the lrihun:il :is \\C\l  :isthe At 	('ottrt 

'l'hercfore, the respondentS dul complytn \Vltll the rder iii this 
Ii 

and duly 	
atisfving all governing principles ce to the C0IICIUSt()fl that the 

applicantS a A 
not eligible for grant of SD as prayed for. They have 

contended that the applican are not entitled for grant of SDA on their 

posting to N .E. Region as they do not ftihtll the e ligibilitY ci itet ia ni "All 

India 'lrunler I .iahihity' and "All india (.'tfl1t1tfl 
	eitl(tt 	.I. 

accordance with tct policy of instruCtiflS issued by the 
Go' ci muetit ot 



	

10 	IS - 	 C4mt13 

India. Ministi 	ol' Finance. l)epartment of 1pcndinire vidc U.M. Wiled 	1 2 j 

29,5.2002. In accordance with thc said O.M.dated 29.5.2002. It ma" he 

	

• 1 	 . 	
. ' . 	 LailatiBe 

seen that the I Ion )le Apex court in 	an appeal liled by tIc 1 etc iii 

1)epaiinc111 I('ivil i\ppeat No.700() ol 2001 arising out it' l ;I' 	5: ul 

19991 haS ciidei'ed on S .W.2001 that this appeal iiIIhe 'I eleconi Depaitiiieiii 

is converted by (he judgment delivered by the I-Ion blc supreme Court in 

the case of Unipn of India and others vs. s.Vijaykumar and others. The 

appeal of the iclecoin 1)cpartinent was aIIo\\'cd by the I Ion'blc Supreme 

Court with a diection to the authority concerned not to recover whatever 

,uuowit ol DA Ims been paid in spite of ilic !icl tli it the appeal ol the 

I ékom Depai Imeut was allo\\ ed  The 1 Ion ble t\pL\ cOurt hcld that mci c 

	

?' clus_ ot "all hidia 	Ii insler Liability's in the "ippoiiiliucnt tutu does iit)I 

eiuployes':pavincnt of SDA. Special l)uiv Allowance in respect of 

Central Government eniplovees on their pOSting or i'eposting in N.I. Rciun 

hum iiIilsi(lC the N.h. l'eiiuit is 	 )\'ClIlc(h by the recent J)OIIC\':ilistI tiehiun; 

dated 29.5.200 	issued by the Miiiistrv ul h"inaiice. l)epartiiient oh 

Expenditure. in pursuance ol the order of the lion hlc i\pcx court 
it 

10. 	The uppkan(s  have also liled i'ejoindet' relicralfflo thcii culitclillkill ,  

in the OAs and have Iii'tlier added that the respondents' conteiitioil that the 

appi icatils do not fu 11111 the criteria of ''all Itidia 'I'j'a ii s!r Liabil itv" and  

"All India (2oninmii Sonjority List" is not correct. 
U 

I. 	Mr. M. LThandra and Mr. A. Ahnied appeared 'ui' the applicants and 

Mr.G. Buishyn and Mr. M.tJ.Ahmed appeared li' the respondents. 'Ihici r 

nanics, appearing in each case, have been given iii the cost tithe. 'I'hic learned 
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coisel appeari n I .M .  I he partieS have taken mc ii \ irinu s evidence ;i tid 

materials placed on, record. 'Flie learned counsel br tlic applicants \vnuhf Central AdmintstrtIveThbu 

argue that all the ujiplictints either caine to N .E. Region on iranstr Iioi i 	1 2 	009 

oilier Regioiis and/or 	retransferred to N .E. Region from other Regnii' 
ar,ati Bench 

rind are saddled 	vith 	"All India 	Transt'er Liability". 	The Cciii rt 

Government employees having AU India Transtm I .itibility have already 

been granted. SDA vide O.M. dated 14.12.1983. S DA was granted to the 

Central Government civilian employees who are saddled with All India 

Transfer Liability. The applicants were paid S1)A. The respondents stai ted 

rccoveIy but iirthcr recovery was stopped, as per the interim order of the 

Tribunal passed in OA 25/06. 

12. 	The lcarned counsel for the respondents. on the otlir hand. suhiiiil ted 

that though some Departments have given SDA which was stopped a 

the 0 M dated 14 12 1983 and 0 M dated 112 1988 There is no llcgaImt\ 

p nd themctoi 	the ippltc itits are not ctutiild lot 	i mLmit ob SI)A 

I 	13. 	1 have 	iven due consideratioi to 	the 	giimiiciitS, 	lcadimiu and 

niaterials placed (iii record. It iS borne out tini thc records that the 

applicants are working and sonic have retired. F.itlicr the applicants ha\ 

been transferred, t'roni other Regions to N . E. Region and/or rctrnii lci ed 

to N ,E. Region and sonic have been rctraiislrred and working in other 

Regions. The claim of the applicants for payment ot SI )A is 1r the pci 1d 

the applicants had worked in the N .E. Region atidor being \\ ot 
 king in the 

N .E. Region. The details of their i iiitial •appoi nt m mien t. trail str and irecm1 

status have been given in the preceding paragraphs. As per the O.M. 

dated 14.12.1983, SDA was granted to such civilian employeeS oh' the 

p.- 



I 12 ., 	 fff134f - 7- 	Cnttat MrninIstTth 1' 

Central ( 	erunieni who arc saddled with Aft lndiaii lfrans1r I .iab1 lii\ . 

-00 
The vCrv purpose lr ennimmz Sl.)A was br CI1Co1Ia!IIlg the cinpl 

retain their srvices in N.E. Rcion. which is cab led t( he hard a i ca . LLlii 

incentive was granted so that the employees will have dcsirc to work.  iii 

12 JtJN 20U 

(uNahati Bsnc- 

this Rcgioi and present a good administration in this Region. Tlicrctrc. 

with that noble idea. this allowance was granted to those cmployccs ho are 

worknu in the N.E. Reuion. l'or beticr elucidation, the relevant poi lion ol 

the O.M. dated 14.12. 1983 is reproduced below: 

"The need for attracting 	and retaining the services of competent 
-' oflicers for service in the north Eastern Region comprising the States 

of 	Assani, 	Meghalaya, 	Manipur 	and 	Tripur 	and 	the 	Union 
I erritories of Arunachal Pradesh and Mizoran has been eilgaging the 

. 

attu]tlon of the Government for sonic time 	The Gocrnmcni has 
appointed 	a 	Committee 	under 	the 	Chairmanship 	of 	Secretary. 
Department of Personnel and Administrative Reforms to review the 

. 	 . 	 . 	 . 	 . 	 . 	 . cxisttiig allowances and facilities 	admissible to the \'anous categories 
_--" of civi Ii an 	Central Government em ph wecs 	serving in the region and 

to 	sgcst 	suitable 	improvements. 	The 	recommendations 	of (lie 
Committee have been carefully considered by the Qoverument and the 
President is now 	pleased to decide as follows: 

Ui1 Spccial Dut'v Allowance 

Ccnthtl Govern ment civilinn em ployces vho ii a'e All India trans let 
liabitity will be granted Special [Dulyj Allowance at the rate of 25 per 
ccntb \' t basic pa subject to a ceiling of Rs.4001- per month on posting 
to any station in the North Eastern Region. Such of those cmplo'ccs 
who' are exempt from payment of iiicoiiie tax will, however, not be 
eligible in addition to any special pay andlor l)cputatiou dut\i 
Allovncc already being drawn subject to the condition that the total 
of such Special duty] Allowance will not exceed Rs.4000/- P.M. 
Spe6ial Allowance like Special CompensatoryJ JRemote Locality] 
allowance. Construction allowance and Project allowance will be 
dravn separately." 

14. 	This was followed by O.M. dated 112.1988. This O.M. 

categoribally states 	that the employees who wcre initially appointed 

outside' the region and subsequently trailS (erred t() the North last Ciii 
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Region cannot be denied the pavnicnt ot' SDA. Uliis isuc was dealt \qTNI 

by this Court in O.A.No. 1 1 8 of 2004, and the said OA was dispose I 

WI4ikEF 3TI 
Adniintstmttvs Thbt 
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with the lollowing observations: ) 
"Wa have considered the submissions of the learned counsel 

parties. Aëcording to the applicants the were first appointed outside 
the NER-it Dcliii and Madhya Pradesh and later transferred to tIER. 
Annexure4V communication purport to state that at Delhi and l)R'lC 
Shivpuri there was only induction training and not posting. It is in the 
realm of dispute question ol' facts, which have to be gone in to by he 
respondents on the basis of the service records of the appiieai'th;. 

Accordingly, 	we 	direct 	the applicants to submit propel 
representation containing the facts situation and also enclosing copies 
of the rccvant circulars and the three judgments O.A.No.50Y2000 

dated 9.03.2001. O.AJ'o.237I2000 and O.A.No. 30/20031 relied on 
by the applicantS within a period of one month from the date ni 

receipt of copy ol' this order. If such a representation is liled by the 
applicants the Respondent No.2 will consider the same ater ii\ me 
opportunity of personal bearing to the applicants and pass a reasoned 
order within a period of two months From the date I receipt ol the 
representation. It is further ordered that the interim order 
14.5,2004 in this proceedings with regard to rccO\Cry will continue till 
orders are passed on the representation to be filed by the applicants as 
directed hereinabove. A copy of this order will also be produced 
along with the representatioli for COfli pliance. 

1 . 	But' SO far as these cases are concerned, the applicants 	ci e 

• 	/ 	it 
either vorkin1 in other Regions, transferred to N. E.Rcgion.  

It 
initially appinted in N .E.Region, transferred to other 	Region and 

• 	retransferredVto N.E.Regicn. Many 
niodilicutiolls and cliii iheations 'vei e 

issued by tli Government of India tang confidence of the rulings of 

the variouS ourts including the Apex Court. 'ilie lion' ble Supi cine tuuit 

in the caSe (II Union of India and others vs.S.ViIo\'a 

reported i 1995 SCC 11S1 I 89 	upheld the provisionS of the ()M 

dated 20.4:1987 and also made it clear that univ those employeeS who we' e 

posted outidc the North Eastern Region und subsequentlY trans1i red to 

i ) 
the North Eastern Region would be entitled to the gi ant 01 SDA. Stiehi 	/\ 

/ 
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was not available to the local residents of the North liastern Rcion. ' 	flt rninJ Zd 
,1 

lion ble Supreme Court held as follows: 	 i 2 JLN 2O 
I hc 1980 iUCflloiaildUifl makes this positain Jeai h 	itiii 	hi 

	

Central (overiiiucnt civilian employees \\in  im\e All ltrdia 'lr;ki 	2eflh 
Liability would he granted the allowance ' oh t).OthIi 1() aIiV statinn III 

the North Eastern Region". This aspect is made clear beyond doubt 
by the 1987 memorandum which stated that allowance vould iiot 
become payable merely bccaue of the ehiw;e in the appintin';nt 
order relating to All India Transfer Liability. Merely because in the 
olitce niemoraiiduiu of 1983 the subject was mentioned as quoted 
above i,not enough to concede to the submission of' Dr. Ghosh." 

16. 	lii the sobsequcnt decision in 1995 Union of India and others VS. 

Exccuthc Oticcrs Assocaltion Group—C, icimited ill 1 990 

S(C 757 3. 	the i\pex Court held that the spirit 	of the OM . dated 

14.12.1983 is to attract and retn the services of competent ofliccrs from 

outside 	
and posted in the North Eastern Rcgion wh i ch does not nppk to 

t)ic 	officers bclongin 	to N L Rcgion 	I hc quctIon cot otti lcthiw 	md 

r t mini ne the 's( i iccs of the compctcnt ofl mccl s ho bclong to Jolt Ii I i t cr11 

Rczion itsehl1kvould not arise. Therefore, the incentives grn1ed by the said 

O.M. is meant for the persons posted from outside to the North Ilasiern 

Region and not ffir the local residents 01 the rciomi: Thcreatcr. the 

(o\ernIueIlt ol' India. Ministry ol Finance. l)eioartnietit ol l.xpcimditmirc 

issued O.M. dated I 3Xo2001 rewirding adhimissihilit\ ni SI)A to the Postal 

l)cpail mcnl etimpin'ccs Oil their posting in the Nni'iIi lIastern I'egion. tim the 

said O.M. it was clarilicd that there is 110 bar iii chihIhiv of SI)A to r dic 

oflicers s bclomiging to the North Eastern Region. I! they satisfy the criteria 

that their apointmnent in service/post is made on All 	'India basis and 

the promotion is also done oim the basis of All limdi:oim Coimimimomi Scinom it 

I lowever. it will be admissible when then are posted in the North Fasterim 
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\ 

1gion from otitsic the region. Another 0. M 	dated 29.5.23002 \V 

issued 1)\ the ( 'o\ernInciut ol India. Miiiirv 	l H flaiR e. I )cautnieii I ni 

Expenditure cmi it\ii 	that SDA shall be adiinssihlc i( (ciutial (o ei'niiuci 

employees having 'All india ]'ranstr Liability on pl ., ~ tllliz to ilic Non 
Centr.j Adminisj. 

Eastern Region froin outside region. 
	 12 Jti 2009 
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(.)n gding through the reply statement. discussiig 	\ario 	(.uwahatj Bench 

judgments Of the Son 'ble Supreme Court and also the OMs , that Central 

Government civilian employees who have got all India Transfer Liabilit\ 

are entitled l'or the grant of SDA ii' they are posted to the North Eastern 

region on their transfer from outside the North Easteni Rcgnn even it they 

are residents of the North Eastern Region. In oilier words, their initial 

appoi n linen 1/posting must be outside the Non Ii East cnn Rein and t I 

should come on tin nsl'cr to the North Eastern Rczion. 'Ihe C( iuccpl has a I 

been accepted by' the I lonble Gatiliati 	I ugh (ouii in \VJ'.l( 

• . 	 5087/1999 	and: series of cases by order dated 23.2.2006. the operative 

'portion ol which is reproduced below: 

/ 	"in view of the law laid down by the Apex Court. as discuiscd 
above and dlso in view of the discussion relating to the Iinaliiv l' 
tudgmcnt 	 ffi vc hold that the ocers -md cm flhO\ ecs v ho hLlon L 
the rçgion Other than the N.E. Rcion. will he entitled to Sl)A. the 
persons belonging to the other parts ol' (tic cotIntr\' othicr'tlui,i thietJ,1. 
Region. if initially appointed and posted in N.E. Reioij shall not be 
entitled to such allowance, The Postal emPloyees bcioii gi iig to N.E. 
Region but !pOsted in the said Region from outside the rcion oii their 
promotion dn the basis of the All India Common Seniority I 'ist shall 
also be enti4ed to SDA from the date of such posting. The employees 
and ofliccr,, other than the employees and the officers mentioned 
above, shallnot be entitled to S DA and the authorities shall be entitled 
to recover §DA already paid to them aller 5.20.2001 in terms of the 
otlice incinoi'nndtini dated 29.5.2002 and 1 lie iimount nli'eiulv HOd tip 

• 	 to 5.1 020( I towards SDA shall not be recovered. I lowever. the 
recoveries, if aii' already made, iiced tint be refunded lhs k  

// 
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subject to the inter party judgment and ordcr that have becn passed by 
any competent Court or Tribunal, which have attained its finality." 	4% 

18. 	iheretore, it iS now settled law that a resident ol the N oil Ii 1 ia;tc iii 

Region appon ted outside the N oith La.SIeFIi Region and then Ira ii ; ten ed ii 

the North Eatcru Region would be entitled to thc grant of SDA. 	1'his was 
11 

uphcld by this Tribunal in O.A. No.116 of 2004 b\ order dated 12.9.20(15. 

The nperativ portion ol the said order is reproiluLed h'ehi i\V 

'I, 	\ 

U 

ce 	TO 

"In pala 52 we have clearly stated that Sl)A is adniissihle ti' 
Central Government civilian employees having i\ll India lranstr 
liability on postinQ to North Eastern Region Ironi ciutside the Regain. 
We htd not made any distinction in that regard with reference to 
Cent9i.l Government Civilian employees traiislcrrcd from outside the 
region 1.

and those posted for the first time from outside the region. 
According to us SDA is admissible to both categories of employees 
mentioned above. Though the applicants have clearly slated that they 
satisfy all the aforesaid conditions, we are of thc view that an 
opportunity must be given to the respondents to veri!\ as to 
whether the aforesaid conditions are satisfied. We note that the 
respondents in the impugned communication did not give any reason 
as to N 

I 

vliv the applicants are notentitled to SDA. For the said reason 
we quash the impugned communication at Annurc-V1I series and 
direct the respondent nos. 2 and 3 to verily as to whether time 
applioants are permanent residents of outside North Eastern Region. 
whether they are posted from outside the North Eastern Region to 

-\North Eastern Region on the basis 	of All Inda Selection 	by the 
uion Public Service Commission, as to whet her thcir promotions 

Ac based on All 	India 	Common 	Scmiionilv 	list. if 	all 	the 	above 
i vilillstalices are satisfied in view of our dcc sion contained in pa ra 

$Q \f the order dated 3 1 .5.2005 iii O.A.Nn. I 70/I 09) and cummnccicd 
fl( ('VttilCIP(t hPrf'iflf1hCt' 	ttl( 	it'll111coillIQ 	\ \ ' ill li. 	•'ltttP(l 	i 	tli' 

grnuI ..I S1)/\. 	in such event time applicants viLl be emitiltcd to all 
e '' c 'rqueniiai benefits llo\vi nQ. there from . [ he rs pondcn s will 

a reasoned order and communicate the same to the applicants \vithlin 
fourmouths from the date of receipt of this ordcr.' 

19. 	ihe pphicuimts have produced oiler o uppomnhmnclit lcllcrs \\hcre  All 

India 'lraiisIcr 	I ,iahihitv 	has 	been 	speeitft;Ihlv 1icscnjhed, 	but 	the 
ii 

IC:1)(1IidCnlS \Vutild am m.!tie 	that 	IOCIC 	lmlCI)tiUIliil'.! 	iii the ;ipjxiiiitnicimt leiiem 

that the epkivees have All india '1'ramisli LiabihIt\ dues not ipso lactu 
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iiytci that thc 	ppheunts are liable to be tims 	'in i\ll India bask Hut 
the t 

lierjajs placed on record vilI show that suhse(luenhly aIs an /\Jl 

India Seniority J..it has been drawl) by the respondc i i Is ot I hee cm ph ecs. 

which is a cIcr indjcatR)J) that the applicaitis do hu c All India iraiislr 

Liahilii\' Their Contenlitin that the Ira tisjcr is now lestrictecI t /.onnl basis 

	

(01)515k WCSI 	J&}.: and N.[.Rei(,Il as :i /.one and even il 
trails1 5  have been made within this /.onc. and SDA eajin, be 

allowed to the applicants cannot be accepted. This probably may be omily 

to circu1nent to grant the benefit to the applicants even if it is Zonaj 

transfer..A person transferred from othdr State to North East crii Region has 

the same diIIcuJty as that of the persons co1nifl on All India 'ransfer, 'lhc 

haidshp that one has to undergo ii] the N.E.Rc2i(,Jl cannot he alleviated by 

staling that ihe do 11(11 have All India lransjer Liability but oiilv /onal 

Iraiis1r Liabili', Iherciore, it x vill 
not stand to logic to deny the bcneit 

- 	 I r 	M 	TTZJ 
f 	!Lt$IA4mini,1 

.0; under the plea that they are Coining Iron (lie licig Ii l)OUrjiig Sin 
(Cs to I he J N.E.Rcgioii which lhrms a Zone.l -Ioweei, without entcriiig into the/ 	1 2 JUN 20 

	

I 	

/ :.: 
•0• 	

fl)Cii 1 of I lint aspect, on (lie basis ol' t lie in a lena is placed on rccnrd, I Ii midt 	GL/))t 
• 	thai nil 	the LiThhieai)t; 	ii) these 	As 	do have 	au All India . l latislci - 	

- . 	 0 •%0__ 

Liability \'hcn they Vcre initially appointed and :fly (hauiuc in rule ai1i11 S 

have a retrospective elI'ect. flierelore. they arc entitled to get the t)CilClit. 
- 	 - 

20. 	
From (lie legal position, as discussed above, it is clear that ii' 

person is posted in other,  region and trans I'crned to N. E. Region and a 

person who has been originally posted in N.E.Rei011, translcrrcd to oilier 

Region and retransfej -i -ed to N.E.Region, and a person \vh() belongs tt 

/-_- 
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\0 

N.LRcion. oriiiimllv appointed in N.I.Reeion and translr;ed hi Miliw 

region and retransierrcd to N.E.Region. all are entitled to uct the bcncIt it 

S1)A. On the semi nv of the evidence availa He on record, it is clear that 

the applicants will cone under one of the above catecories and they are 
.2 

all entitled to Qet the l)enelit of 	1)A sincc this Court has l'ouiid thiut thcv;tre 

hl\i'i1 

,\hl India 'Ii iisler I,iubihiiv lrthieperid the\ ha\cc(uaH\\\iiil.:ed 

in the N.l..Reeton. hichi has to he orked out sepaiaIclv. 'I hii' Court had 

OCC3SIOU to consider this issue in O.A. 2941 of 2005. which was ahlo ed 

vidc order. dated 2.7.2007. Therefore, I declare that the applicants are 

entitled to the said benelit, as above. 

21 	In the conspecius of the 1icts and circumstances of the case. I direct 

the :ijihicants Io nake 11111\idUUI rc1)Ieseiitatici) 1(1 the COIILCFIIC(l 

respondent. narrating their pcnod of posting in the N.E. lecion. \ ithiii a 

tinic-iranie of one month from the date ol receipt 0! copy of this order and 

•.> 	.. 
\on receipt of such representations. the responden 	grant bcihjto the 

pphicants within a time-frame 01 three months them ealter. 

22 	I he 	a ph 	at Ii i; 	are a I h iv ed. In t I a' 	Ilk 	 HO tlltl(.l :1: Iii 

Costs. 

	

, '1 	Si3N 	.--- .• ..'•.. 	- Sd/ V iCt C) I 	I ri vi 

111 	k17 

	

. 	
. 
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TO 

HeadquaHers 
Ch 1eIgiclecr 
Slifflongzone 	 . 	 . 
Shilkigij 	:1 

i•5 

Aillninildralivo 
is in cmp anviUThej i- 	ord 	pceA,y-1j Hon'hlt Cen1,-p 

	

Ji(wd (iIi;a1ijj fleucJ 	i i, 	in'ti 	A '4 2c0f2.006 'fltt the Spcit Ditty AfJowce py61e.o me by riiy ernptoyer 4nisy of Defenc e , W 	Hfl1d R8 UDC 81 tIi oft ice of fie GE NT?ng4, Guwaht 	 jurierj ,2003  to J'ntimy 2006. 

That comI'iet 	rntthniisy 	hYH tI Government of ndj9 Mntry ot Lw smd Jutico, Depmft 	of LegM AfThirs, rneh Secreteiat KoItt h 	so intneted the concerned depaiincn to impktmnt th Honbk 
CAT9 order innt1, )ut 'iou are Un 

	

which in no+jvecj n c 	jiion 	Td 	in La.v 
Thai 

 
at prtwntJ mA 

poed (R Sevke Rind UDC we.f f'eb'rttry 200&. 
'flnt the pnyme 	nint gl)A 	COpflc'rijn wtf, the orcfr of the I-to'b1e CAT, Guwd,ttj 3euch hcinId be ieleaed 'it1jr). otie month fir,i th htr it mv 5icbm i ss lon which i shall be cpmpkd to move in the app,opii cewt for cowejnA againct yot 

Cpy of1on'bie CA'Th order, m%d retevnt 	rniitp mw-c vn"In'sI for yeuIc, mind flCcClsary action plee. 

YW 

	

1 2 JUN 20L 
	

, 
As above 

MIij2 l424 

( ;t: 	e 

/ 

I.. 

1)flte(J: / Mw 

.1 



LIIIIIIIIIIIJ Sir, 	i 

in COfflpInce w$h thjudt nd 	
i4ie j4ot' 	CtrJ • 	 Adrnjnjrnij. 	tjh,J (ihj; flnch Guwah 	connecf;on ticjTh O.,A No 25 of 006. 

That the Special Uuty Allowance pOdf. fn vi tv tiv Ctip1oyer A nislri f I)etn 	1 when I 	poated n liI)C at I he o11k of+ GE 	Gwa Ass 	nrin June ••  2003 to Jamrnry 2006 

That cornpe 	Pittliotily r 	rent('d byll.11je Government of 1nd 	Mn 	f L and Jugtice, De 'aItncL 
of Legnj AfTairR flrmcTi 8ecrety' Kolk$ 

hs also innijj the 
• 	

concj depaztmit to implement the, Honbk CAT's order 
int-y lout you are Un 

'. L: 
That at preRent I ant poEted g (il Sevnk.t. Road ac Ii DC ' f rebnjai-v 2006 
That the payment ;dnst MM in connection  with the n-r fNt Ih Uo 11e CAT, GilWhatiBench houlcl 	Ibm onernhh fn tli ile fm 	 fnhl 

• 	 •- 	-:4iivh I all bo 	fl vmp 	to move in the popj e  courtror contQmptaiflct ve• 	
m 

 (py of on'be CAT'S Qey 	d relevqint dØCU€ 	e enctos for 
your peni8J 

and neceRsary action  plee. 

• 	 9 
ilvanking yrni 

moU 	tithf1fl. 
	 I 

lftcla: AR abov(,  

l)ated :  

/ L'r7 
(lUPJ( 	P(\ 	t \Vt'IIt I' 
MF'2t4;; i 

(/( ) ( :- 	,,.•, 



fry 

\)

l.cpi t'cntcdby llc Secret ii In th' 
Vi)flii&1j, 

: 

min 
(1 hi o gli pi uper 	

U WA1 	
12J1N200 

	

I 	 C.uwahat, Bench 

11 

keg1);tcd sir, 

1 have the honour to ciielugc copy oF vcidict (l:'led 01 Aug 1007 passed liv l
,no able CAF tuwahati bench on an appe,l hied by mc liongwiili hj',ihe Ilie CA I Inqt 'nni i •lh 

made t clear that during my tenure in (J Narangi (1 JorIli East Rcion) well J1111 2(H)3 lii Jan 2 6 (Now I am posted out to (l cvt,kc Rna(I) I am entitled to l )A  rules. 

The CATordcr also (hjiceleti inc to approach rcsp 	 en Is hr making mc p v,iiil iI and f which I was directed to puefci rcpi cRentat mu 	
S 

Accordiny, I have sUbniitictl rcpi escntatjnlo 
Branch, Army I lcadqiai lu s Y ichimo I louce New Delhi Cluef1Liigmccr, Lasici It Command, Lnginecr a l3ranch I out \illnuu LtitI il 21 	 1 ChiefEnijcer Sillomig Zone, SI. Falls. SluIlmig -11 

(ci) CWE,tSliillong, SE Falls, Shilinuug -11 
GE N,raiigi, Guwaliaij -27 

l(Copy of 	 attached for tcady iCiCtenic) but wjtlic,it auiy nut c"uut' 
S 	 r. thcrcIc, pray belbic Ynu.gracit jti s  lonoiir to pay me my entitled SI )A we. I .111 11  to Jan I006 within period of 03 (three) months, cisc I shall be forced to approach cmill of law I for recress of gricvaiccs at the cost olstate. 

Copy of o'blc CAI'g order, and iclevant docuuiicnt (opinion of Minicit V 4.1 1 aw avid Juatiee Dcpa enofgal Afiirs Bench Sccitariat Kolkata MOLO No13 17:07 dated 	
Oct 2001atc enclosed for your lwrusaI and necessary action please. 

1ilankinyoL). 	
'S 

io 	fathF fly I 	 i.  
I 	 :. 	 y7 ci1j' Ends : 1  &s above 	

th1ILUI3 ku 'ci  
MES/2l424 Dated 15 May 2U08' 	 Ul)C 
CIO (.;F scwke Road 

I 
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The E-n-C's Branch, 
Arniy Iluadcjuarrs 
Kashinji' iJoue, 
NewDelhjll001i 	 : 

.1 

(Through properchanflel) 

0 

I ION'ILE (2NF UUWIUA1E Vl'JU)IC I IN OA NO.2r, OF 2006 
RCSI)cCtCd Sir, : 

1 have the honour IC) enclose copy of veilie( dated 01 Aug 2007 pascd by hoIIoral)jc CAT Guwahatj bench Oil 
an appCái filed by mc alongwjtli lrithcis 'ihe CiVI' has catcgoricIjy made it clear ifiat during my Leiurc. in GE Naiaiigj (Nom Iii East Regioii w.e.f. Jun 2003 to Jan 2006 (NowI am Posted Out to GE  rules. 	 Sevoke Road), 1 am entitled to SI)A as per. I)rescribcd 

'Ihe CA1' order also dii cctcd mc to appmacll respopidents for making inc ia niet of ducs 
and for which I was directed to prefer rcprcsdntatioi 

Accordingly, i have SUIUII1UCCI represëntat ion to 
The Union of India, Represented by the Secretary to the Gol, N1l), New Dcliii -1 ChicfEngjiieer Easteiii Coinniand Engiocet's Branch, Fort William, kolkata-21 
ChicfEngjj1ccsji11, Lone, SE FaHs, Shillon - ii CWE, ShUlomig, SE Falls, Shillong -ii 

(c) GE 1arangi, Guwaliatj -27 
(Copy of reprcscntatjoii attached for ready rekrcnce), but without any out cOnic. 

1 therefore, pray before your gracious honour to pay mc my entitled SDA w.c.L Jun 2003 
to Jan 2006 within a period of 03 (three) months, else I shall be forced to approach court of law 
for redress of grievances at the cost of state. 

Copy of Hou'blc CAT's order, and relevant document (opinion of Ministry of Law and 
Justice), Departjucnt of Legal Affairs Bench Secretariat Koilcata MOL UO Nol317/o7AdvKol) 
dated 05 Oct 2607 are enclosed for your perusal and necessary action please. 

3 
Thankiirg you. 

/ FCentral  

Ends As abo,c 

Datcd:15 May 2008 

1 2 JJN 2009 

T1 

louis lailhlully 

b 	(IL.l 4k' (Hilton RO I  Cl I0WDI1URY) 
MES/2 14524 
UDC 
C/O GE Scvo1e Road 

.1 



CA 

and 

:tO 
for 

Jw 
dat 

'I 11iaIu,lkata..2j 

ugh proper channel) 

1 AUW 

ctcd Sir, !t 

I have hc honour to cnUosc cops of cidnt dited 01 Aug 2007 
pics ii I lon;,h1c Guwaliatti bench on III 

ippc-ii IIlc(l by inc llongwitli four oti,crq I I' ( A I Inc 
tically made it clear that duiipg.iy lenuic in (i1. Nazangi (Nöiih East Rc 

gin) w.e, I. .Iin to 	
Jai 2006 (Now.l am posted it to tiE Svokc Road), 1 am cnlitkil s • :;t \ as per 	.4 ibed 

The CAT order also ditecled Inc to apploacit I CSiiOudciils Jot inaking inc I'v"nt 't dues br whiclIv directed to picler ;cplcsc)atj,ii 

Aceordigly, 1 have submit leil rept escutati011 In 
Th Uon of India, Represented by the Seci etarv to the (ol. Mol), New I 't'llii I E-n-C' l3ran6h, Aimy I kad1tiai Lcr, }ashmir I louse, New l)clhi. 
ChefIingineer, Sillong /onc, SE Fails, Shillimg -1 1 
CV1, hilIong, SE lalls, Shiliong 
GNaangi Guwahati -27 

(opy.4 r6resezi,tj0 attached for rtady rcIrcnce), but without any out unine. 

• thcrclbrc pray be1we your gracious honour to pay mc my lei 
I titled Si )i\ w.r .Jin 2003 ! 2006 wtIiii a period of (3 (tliicc) months, cisc I shall he firccd to appi nacli ''nint of law I drea ofrio ances at thd cost of stale. 

• Copy f I- on'blc CAI's oidcr, .anl Itlevant document (opinion of Miiiicts v •it l.w and 
), PPàtmntofLcgaI AiThirs Bench Secictarial Kolkata MOLUO Nol3l7I1Mv(},l) 

05 ct 2007 are enc1osol for your perusal and necessary actioh please. 

Thanl4g you. 

Youi fit1iIIiIlv 

3r(? 
18 M abc 	

(13Il'(iu ROY Cl lU\VI 'I RJRYY 1 	
MES'/214524 

t d: 15Ma,'2 8 	 UDU 
C/() (Il. Sevoke Ruaii 

:1 

Utk 
Eat 
Engi 
Fo1Tt 

(ilir 



/ 

/ 
l() 
	 00 ifli1firT 

Chief 	
U 

SE Pal 
/.OiIC, 	

12 JU? 2009 
Shillor -ii 

rr 
proper channel) 
	

Gvwat'ali 8ench 

i'J 4ENj/vnuNo1oN'1jlL CAL (;U\YAIJAj.f 

ed Sir, 

• have the honour to enclose copy of verdict daR1 01 Aug 2007 passed k 
htiiut able uwahati lcich on an appeal liled by inc alngwitl; four others. Flic ' \ I Iliq cally madcit clear that during my tc;niie in (E I Jalangs (1q 01 11 1  East Re i"n e Jan2006 (Now I an; po 

cd rules. 	 ste(l out to (JF. Scv Ic Road). I am cntitkd 	1 \ 	PCI 

1'hc CAl' oider also dii celed inc to appioauli i CSi)oIldC;itq IOI making me pa'.ni' itt 'I tl;mu't vl;icli I was dirccicd to lcki cm1 ('Scittal ion 

Yccoidmgly, .1 have sub in II cd ; ep; ciii at urn to 
Time Unioi of India, Rcpicientcd hr the Sect et;'i v to lime o1, Niol), New ).11t - 

E-n-C' liranch, Ammy I Jcadquaricis, KaRlilnir I louse, New I)cihi. 
) Chief Engineer, Ea.slc,im Coinman(l, Enginecr': i3ranch. Fool William.  ti) CWE, Shjllong, SE Falls, SlmIl10fl -il 

a) GE Narangi, Guwahati -27 
Copy of rcp1e8cm1Iatio,i all ache(I for icady 1 C let cue e), but w itlitiut an) out Colill ,  

to Jan 
for ret 

Uierc!rc, pay bcIrc your gracious honour kay one my entitled SDA wet. Ii;;; 200.1 
O6within aperiod of 03 (ihice) nmunlims, cisc I shall he forced to app; nacli ' 

"' i I of law 8 of gridvarccs at the cosi of slate. 

opy of lIon blc CAF's order, and relevant document (opinion of Minisi; v o I 1 aw and 
Justice Dcpartncnt of Legal AIlmirs 13cncim Secretariat Kolkata MOL IY() NuI3t7im7 \dLofl 
dated Oct 200 air enclosed ln your perusal and ncccs'ary action ;)lcase. 

hankingyomi. 

\oum;s faitImhiIlv 

I1 /•Y LC:1 
Ends :As above 	 (flIPlj)U ROY 	it )Wl )I it fl 

ME 13/2 14524 
Dated 15 May 200K 	 IJJ)C 

(:/() (JI.. Scvomkc Road 

Rcsp; 

CAT 
categ 
2003 
presc 

and I 
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4 	1/ 	 C,7 	

335lr ,1'JtatYt 	 ~fn T
F 	/ 	 B. Corn., LL. B. 	 Resi. 	2641812

Bar 	2435091 Advocate 

22,PANCHANN1 
Ashrarnpara Siliguri 

	

- 	- 	 Darjeeflng, Pin-7301 

j Ref. No 	
Daie ... i.Q1.2.2.ij ...... 

To 
The Secreiy 	 I 

	

J 2009 	
' NevDejJu 1111 001 	

1t;J17J;.  

L e cL_J 

1J 	tpctjop ftom 	ov 	ot my chent 1) S B rptal Po j C liow4l ui 	o" of L !e P1 	1 u: n Roj Chow4 1 uuj lrJJ pocted at '.aitjcq Enguleet 	e\o e Road, Siiigiv-i, ) Sn Prni Sadrar Sot of n "nth Nv4h 
VII low pocfe4 at 55, Erguect Sh Pft c 'U ' 	() 3) Sn In4ut K 	 t L,itc lu'nal 'lidt ti' 	u1 Kiipr aiai, Son  Of Lzie thgevtha 	ap4'? 	

- both  ie 
now pot at Heat Qitarter, (uet Engrner Sthgun Zone, Sevoke RoaI, thgun ail aie 'Jppe 	ztoq C1 	cg tC 1ntun you as V. 	

I 

IUS IS to ilOflfl 70U Ufl! Ifl\ cheut QUitiv tde(t and moe 	' vn. 'appeal betote ibe. Ho'bt 	itral tvt uu:t!.atIVe Tnbuiul 
(iti l3rnrh (jvj -' t ,  .JeIlg 	d te Flon' ble Bench on licaruig the pziit.ies hs been p1c?d to pa zui order ott 

11 OliU9i2Qu 1 ut tavour of my cilcids 

a '  
4 ,0  

I 	 lhat ut 	4 Jugeinett pa:c4 	the 1on ble ji2j I' 

	

	

l3eiicli has been pleased to quote several ludginent of Hon ble High 
Couits in ln4ia MM. ±o the hvigcment of 11o' WeC o t e Hon'bl Slptne Coui-t of hirlia 214 at&c coi1 4e I tpg of 231 vdgi*a a'.l crJtu4euitg  the case ot tij rl1ent t 	Uec't plcase'i. 	

' to 23!o i t1 e said apphctioii an'l h014 thai tli Ut hcets mId 
emploee -h0 belongs t o  t1e Regtoit 0tb tha  Ue ai Region vi1 he cttkd to SD The Hop'hle eric 	ccn:arle:ug the 

ot' the case 	eted m 	c!ut: o make 	1ivviu 	I 
1. 

r 
L 
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. Corn., LL.  B. 	
Bar 	: 2435091 * 	Advocate 	

P4ATR1BHUMI- 
SAj 

Ashmpa, Siligu ti  
Darjeellng, Pin-734401 

Ref No 	
Di................................ 

prC5e t2111J1 l to the conccme1. 211tlloi'les i.e. the Pepondellt3 'ii the swt care nanflng thea peno't of posrng in the N 1. I egioi within 
apeno't of one month fium the date of iccciti ut the copy of the sai.t oi'ter anr1 izo iiither ple2et to thiect the Pepowicnt in the 

ovc case that rji teceiving such lepep.tat 	the Reondents zh?fl grani. benefit, to my clients within a tine ftniet of thtee 
months thetejte 	 I  

Ihat. theieattc 

 

uit thbcatt 	!nj c.iciut on 	c6ioj.t he ':')p7 of I he St ovici have ma'.te IepLee1lt?hrJ!E to the iepcctIve fte:p.)o!ients in the 
case in. wuting but inspite of such lept et ion V 011 have not otnphc'.ltht. .tiiecuc.n of the Fto 11c CAT. 'ti I 

it i: com to the hto lc'.lre ot m chnt that \ the mattet wzs ictcnet to 	1 A,tuu:t.i-y ot Lai aini Justice, \ 	T)epa intent of Legal Affalis Branch,eciet?flate Koit:at2 aii the Depitij o.duunen Cuun:eI Mt raptt Uco - 
oppert t1i the 

oitei of the Ilon.'ble CAT, wah?Ai Beii1t, Cw?hit may be 
imptentented. ac)lmngbj. 

That my cii.ents have instmctecl me to v. -iite thai inspite of 
:sucli opinion subnii.tect by the L(t Counet, tle 	.ithoritje .:mcluding youiseve th1 not comply the 	di oider pse by he iIotfb 1  C!\T, ' Iah?hBellchtp co'ul hnwltli (J\1\l o 25 of 

2Q09 

TUTI~Ii a-10-r1l  

Notice is, theictore, grven to you t•aiut on behalf of my jjent to implement th tiiection of the lion ble C AT of Gwhati 
Bench passed. on '.) 1/OI2OU7 in connection with No. 2 of 2O( 
'anct 1nect the 'izbuisiig authoay to remit the pe".tive SDA, of 
itiy ctieIi above nauic1 waluj 15 (fitten) dav: to!n the die of 
teceipt ut this notiy failing wiuch my nt hI11 tate legal steps 

Y, 	

befoe the sznt llon.rbie Lcnch to yb 	on 	!h :f'ii eirI r,lpr 

"H 
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/ 

,'u Ptabiz rCha rn . 	2533517 

	

d'..juna .,SA112: 	
© ( Resi. 	2641812 

	

B. Corn., LL. B. 	
. 

	

 
Advocate 	

Bar 	: 2435091 
MATR.IRhluMr '. 

22, PANCHANAN SARAN! 
.4 	 Ashrampara, Siliguri 

Darjeflng, Pn-734401 

Re No 	 tJate.............................. 

	

and. tn tiit cae ",;ou 1.a 11  he t iltIlPr 	1e foo. Al c03ts and. 

I haniing 1] 

- 

	

' 	

I 'rrol'i' 'r ctnr (c'Ijcr l 

1veat' ç,1qt 

The Engimer in Chief Brzuich, 
nnv Hed Qi.i1er, 

0. 
Kzs1uiirHce, 
i)cthi JJe:1 O'n;hr 
New Dcliii - 1 00 011 

-for infonnf ion and taking necesi-y action p1eae. 

12 JUN2OO 

iT 
~k,uwai-ati Beech 
L- / 

•' 

/ 
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MEMORANDUM OF APPEARANCE 

Date:  
RM :/- 

..* 	. 
To,  

J ADVOCATE5 	 ThoRervistrar 
- . 	 - -.- --.- - 

Central Administrative Tribunal 
-......................... Bhangagarh, Rajgarh Road, 

Guwahati. 

IN THE MATTER OF: 

No. 5T of2OO 

c R1'I 	P 7  C4 VVI1-7 

Applicant 

- Vs - 

Union of India & Others 

- Respondents 

i t  M. U. Ahrned, Addi. Central Govt. Standing Counsel, Central 
Administrative Tribunal, Guwahati, hereby enter appearance on behalf of the 
Union of India & Respondents Nos. - in the above case. My name may 
kindly be noted as Counsel and shown as Counsel for the Respondenfjs. 

(Motin UdAhmed) 
Addi. C.G.S.C. 

I 
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• 	 IN THE CENTRAL ADMINISTRATIVE ThIBUNAL 
GUWAHATI BENCH, GUWAHATI. 

UIR 24 of the CAT ProcedureRu1e 1987. 

E.P.5of2009 
Arising out of O.A. No. 25/06 	. 

File in C 	t 

Coi'k5fficer. I 

Centra' 

0 . AUG 20 J 
• i 

Guwahati Bemch 

Inthematterof: 

Sri Biplab Roy Choudhury & Ors. 

-Vs- 

Union of Jndia & Ors. 

In themattei' of: 

Reply/Written statement for & on 

behalf of the Respondents. 

The Respondents in the instant case Most Respectfully beg to 

submit as follows: 
Im 

That the applicants approached the Hon'ble Tribunal for 

the discontinuation of payment of SDA as well as recovery of payment 

of SDA issued by the Respondents vide Orders dated 6.3.03 dated 

29.3.04 and letter dated 4.6.03, 3.10.03 and 30.01.04 and being 

aggrieved with the discontinuation and order agitated the same by way 

of O.A.25/06. 

That the Hon'ble Tribunal on perusal of the records and 

after hearing the counsel of the parties was pleased toass a common 

judgment and order dated 0 1.08.07 with the direction as follows: 

"I direct the applicants to make individual 
representation to the concerned respondent, 
narrating their period of posting in N.E.Region, 
within a time frame of one month fr m the date of 

(P K God) 
EE (SG) 
Garrison Engineer 
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, 

V. < N 	2 

,ieceipt of copy of this order, and on receipt of such 
.,V representation, the respondents shallgrant benefit to 

the applicants within a time frame oji three months 
thereafter. 

That with regard to the statements made in para 1 of the 

application the answering respondents do not admit anything which is 

beyond the records of the case and the applicants are put to strict proof 

thereof. 

That with regard to the statements made in para 2 of the 

application the answering respondents beg to state that none of the 

applicants had submitted individual representation to concerned 

respondent narrating his period of posting in NE Region within a time 

frame of one month from the date of receipt of copy of the judgment. 

Applicant No.1 had submitted his representation only on 31st March 

2008 (received in this office on 15th April 2008) which was after 8 

months and 15 days. Thus payment of SDA as preyed by the applicant 

do not stand to lQgicand it is clear violation of court order. 

That with regard to the statements made in para 4 of the 

application the answering respondents beg to state that the 

applicants did not honour the 'Court's order by submitting the 

representation within the time frame of one month nor they prayed for 

extension of time to file their representation. Non consideration of their 

representation even after elapse of one year as stated by the applicants 

is baseless and imaginary. The contention of the petitioner is devoid of 

merit and therefore, liable to be set aside. 

That with regard to the statements made in para 5 of the 

application the answering respondents beg to state tha in view of 

(P J('Coel) 
EE (SG) 
C$rrâson En&npr 
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submission made in opposition in preceding paragraphs, the answering 

respondents beg to deny the relief sought for, being fabricated and 

imaginary attitude by the applicants. They have not followed Hon'ble 

Tribunal's order. The contention of the applicants is devoid of merit and 

therefore, liable to be set aside. 

	

7. 	That the applicants has flouted the direction of this Hon'ble 

Tribunal, which amount to treat the judgment as innocuous, erroneous 

or mistaken for which they do not have the authority to do the same. 

The applicant is bound to honour the aforesaid direction and a wrong 

done cannot take advantage out of his own wrong doing. 

Further, now the applicants have no any legitimate 

expectations of justice, except the legitimate expectation barred on 

dishonouring the said judgment/order which requires a clear judicial 

statementship from the Hon'ble Tribunal for the reckless disobedience 

of the Court's order. 

	

9. 	This petition is ified bonafide and for ends of justice. 

CetT 

I 	AUG 21Th 	 It is therefore humbly prayed 

before this Hon'ble Tribunal that the 
' 	 uwahatI Bench 	J 

present application ified by the applicant 

may be dismissed with cost. 

- And for this act of kindness your humble petitioners shall 

ever pray. 

\0,~I- 
(P K Coel) 
EE (SC) 
Garrison Engineer 



/ 
) 

Csntrai Admi 

/ 1 	o AUG 2009 

Guwmt; 

I 	 KuM1t 	tL_ , 	son 	of 

Sk 	R K &EL 	, aged about 9 2-u years, presently 

working as 	G vt1&.. i co rJ 	rxi c i- 

say that I have been authorized by the other respondents of the O.A to 

verily and sign this verification on their behalf which I do accordingly. I 

do hereby verily that the statements made in paragraphs to 	of the p 

.. xecution Petition are true to my knowledge and belief. I have not 

suppressed any mateiial facts. 

And I sign this verification on this 	day of August, 

2009 at Guwahati. 

(P K God) Da :02 % 	 EE(SC) 
Garrison Engineer Place : 	()Qktiovrl 	 Signature 


